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IN THE CENTRpJ ADMINI$TMTIVE TRIBtJNa.r, HYDERA2An BENCH AT HYDEPABAD 

O.A.NO. 	/93 

Between: 
	 Date of Order: 6/7-93 

4 

Divisional Railway Manager, (ns) 
South Cetitral Railway, Secunderabad, 

Permzinont t.!ay In:-'ctor (con) 
S.C.Rly, Secunderabad. 

chieft Sign 	Inspector, 
Signal & Teleconinunicatibn rpartrnent, 
S.C.R.ly, Secunderabad. 

Applicants. 
K 

and 
	

(. 

.1. 7,  fr.-fl7Cs-c..cThA. 	 + 

2. Presiding Officer, Labour Court, 
Narayanaguda, A.P.Hyderabad. 

- 	Respondents. 

:er the ApplicantsL Mr.N.I:.Dev±aj, SC for Plys. 

For the Respondents: 

cORAMs 
THE HO1VBLE MR • JUSTICE 'J.NEELAEI(I RAO : VICE CHAIRMAN 

AND 

THE HON rBLE  MR.P .T.TIRUVENoAfltM : PEBEL(ADIrI) 
The Tribunal made the folla.qjnc Order:- 

Admit. The operation of the order dated 11-3-t)2 

in C.M.P.+No. 

	

	)3t-/ee-is suspended until further orders. 

Issue notice to the Respondents. 

Post the Case on 6.9.93. 

To 
The Divisional Railway i'ianager (B.G) S+C.Rly, Secunderabad. 
The Permanent Way Inspector (con) 3.C.Rly. Secunderabad. - 
The Chief Signal Inspector, Sigrxal & Telecornimnication 
Department1  S..C.F<ly, Secunderabad. 

4. The Presiding Officer, Labour Court, Narayanaguda, Hyderabad. 
One copy to Hr.N.R.Eevraj, SC for Rlys. CAT.Hyd. 
One copy to Mr. 	•• 	F 

One spare copy. 

PVm 
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TYPED BY 	 COMPA1ED BY 

CHECKED BY 	 APPROVED BY 

- 	 IN THE CBJNTRAL ADVJNIST2ATIVE flIBUNAL 
HYDERABAD BENCH AT HYDERABAD 

THE HON'BLE MR.UUSTICE V.NEELZWRI RAO 
VICE CI-IgIRMAN 

THE HON'BLE MR.\A.B.GORTY ; MEMEEK(AD) 

- 	AND\ 

THE HON' BLE MR.tk.CHAUDRASEKH?.R  REDLY 
MEIiBEF(J) 

AND 

THE HON'BLE MR.P.T.TIRTJVENGADAM :M(A) 

Dated : 	L/_l93 

ORDER/JlJjNT. 

r 
LjaJa.-71tZT7a.. CA. No. 

c iimitted and Interim directions 
issued 

01 

 

Dispsed of qith directions 

Disrr4ssed 

- Disrn4ssed as withdrawn 

Dismised for default. 

Rejec$edl Ordered 

No orckr  as-to costs. 

LI 

pvm 

 

ri ?- ATCH 

,8JUL1993 e 
Ev;v:' ABAD BENCH. 

 




